
13084 (Jrai A m tM n 9 SEPTEMBER 1907 Oral Atuu/ert 1*686-

M r. Speaker: A ll except W est Ben- 
w hich  h w  nQt m ade education 

free  fo r  Scheduled Castes.

Dr. K . L . Shrimali: I  have already 
answered it.

Kxclae Duty on Tobacco
•1598. Shrt K . V. Parmar: W ill the 

Minister o f  Finance be pleased to 
state:

(a ) whether Governm ent are aware 
that nearly 1 lakh maunds o f  inferior 
grade tobacco o f  1952-53 crop has re
mained duty un paid (unsold) in C. 
Ex. Baroda Collectorate so far due to 
heavy rate o f excise duties;

(b ) whether any requests have been 
received from  tobacco merchants or 
their associations to reduce the rate 
o f  duty on such inferior crop o f 1952- 
53; and

(c )  i f  so, the action taken thereon?

The Deputy Minister o f  Finance 
(Shri B. R. Bhagat): (a) The reason 
fo r  non-disposal o f nearly 1 lakh 
maunds o f tobacco o f  1852-53 crop in 
the Baroda Collectorate o f Central 
Excise is not the heavy rate o f duty 
but the inferior quality o f these stocks 
w hich were not cleared even at the 
concessional rate o f  duty w hich re
mained in force for about 1-3|4 years.

(b )  and (c ). Yes, Sir. They are 
under consideration o f Government.

Shri Fatehsiiih Ghodasar: May I
know  w hether Governm ent have re
ceived any petition from  growers 
requesting Governm ent not to give 
any concession in the rate o f duty on 
the 1952-53 tobacco? If so, what action 
do Governm ent propose to take in 
the matter?

Shri B. R. Bhagat: I could  not fo l
low  the question. So far as represen
tations are concerned, w e received 
representations from  merchants which 
the Governm ent considered and said 
that in v iew  o f  the fact that on ly  a 
very  little amount out of the 320 
m illion lbs. o f tobacco w hich w ere 
g iven  concessions o f  reduced taxation

-;Only 8 m illion lbs— are left and as 
it is the considered opinion o f  G overn
ment that no concession in  taxation 
w ould  enable the holders o f  the stock, 
to dispose them o f  because they are 
o f  in ferior quality and good quality 
tobacco o f later years has flooded the 
market, w e  reject the applications. 
But, w e  have received representations 
from  tw o hon. Members o f this House 
to  which, as I said, w e are giving fur
ther consideration.

Shri C. D. Pande: Has Governm ent 
received any representation this year 
that ow ing to the faulty interpreta
tion of the excise duties, crops w ere 
burnt in Farrakhabad and B a re illy  
districts?

Shri B. R. Bhagat: This refers to  
U.P. to which, I think, the hon. f i n 
ance Minister also replied that in cer
tain cases w e have taken the hard
ships caused by  change in the specifica
tion o f the duty into account and w e 
have given concessions in some cases.

Shri Ranga: What happens to this 
8 million lbs. o f stuff which is placed 
at the disposal o f the Collectorate? I f  
the merchants or the growers them 
selves are unable to pay the duty and 
are unable to sell it, w ould  the G ov
ernment exonerate them from  pay
ment and themselves take possession 
o f  the stuff and dispose it of or burn 
it or throw it in the sea?

The Minister o f  Finance (Shri T. T . 
Krlshnam achari): The hon. Member is 
not aware of the circumstances in re
gard to the particular matter raised 
by an hon. Member opposite. It hap
pens to deal with certain stocks o f 
tobacco in the Collectorate o f  Baroda 
and these stocks go up to 1952-53. The 
bulk of these stocks have been clear
ed by concessions given from  time to 
time and a small residue is left. Na
turally, the question now remains 
whether they w ant to destroy it or 
they want to pay the duty and sell it. 
It is generally believed that these 
stocks are not saleable. I do not see 
what Governm ent could do in this 
particular matter. In fact, I think, i f  
anything, the Government was at
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fault in going on reducing the duties 
from, tune to time in w hich  case it 
happened that the m iddlem en got the 
advantage. And the Com m ittee that 
w ent into this matter has recom 
m ended that G overnm ent should not 
reduce the duties in future.

Shri Y ajn lk : I have not been able to 
clearly fo llow  everything what the 
hon. Minister said. May I take it as 
a definite fact that no further exem p
tion w ill be  given to the 1952-53 
tobacco?

Shri T . T . Krishna m acharl: That is 
near enough correct.
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Shri T. T. Krishnamacharl: I f  a
question has to be settled in  the cate
gorical terms m entioned b y  the hon. 
M em ber opposite, I think, nothing 
further needs to  be done.

Symposium at Central Leather 
Institute, Madras

•1599. Shri Subodh Hasda: W ill the 
M inister o f Education and Scientific 
Research be pleased to state:

(a ) whether it is a fact that the 
governing body o f the Council o f 
Scientific and Industrial Research held 
a symposium at this Central Leather 
Institute, Madras on the 28th March, 
18B7;

(b ) if so, w hat was the object o f  the 
sym posium ; and

(c ) the num ber o f delegates who 
participated in the symposium?

The Deputy Minister o f  Education 
and Scientific Research (Shri M. M. 
D as): (a ) Yes, Sir.

(b ) The object was to discuss scien
tific and technical questions relating 
to  curing and preservation o f  raw  
hides and skins.

(c )  O ver 270 delegates participated 
in  the Symposium.

Shri Snbodh Haada: M ay I know
w hether the symposium m ade any
recom m endation and, i f  so, what it is?

Shri M. M . Das: W e do not know  
w hether this symposium m ade any
recom mendation but the symposium 
set up the Indian Hides and Skins
Im provem ent Society to guide the
Governm ent and the public on  the
various means and methods to im 
prove the quality o f  raw hides and 
skins.

8hri Snbodh Hasda: M ay I  know
w hat was the expenditure on this 
symposium and w ho bore the expendi
ture?

Shri M. M. Das: The total expendi
ture was Rs. 55,00 and it was borne by  
the Central Leather Institute o f  
Madras.

Shri Subodh Hasda: M ay I know
w hether any technical session was 
held at that symposium and, i f  so, 
whether any foreign experts w ere 
invited?

Shri M. M. Das: That inform ation is
not at my disposal. |

Inter-State Sales Tax
*1600. Shri S. M. Banerjee: W ill the 

Minister o f Finance be pleased to
state:

(a ) whether Governm ent propose to 
suspend the recent orders regarding 
imposition o f Inter-State Sales-Tax 
pending finalisation o f question of 
amalgamation o f  Sales Tax w ith  excise 
duty;

(b ) whether the question o f uniform  
application o f Sales Tax in the coun
try is also being considered; and

(c )  whether the State Governm ents 
have agreed to exem pt food-stuff from  
Sales Tax?

The Deputy M inister o f  Finance 
(s n n  B. R. B hagat): (a ) No, Sir.

(D) Uniform  rates o f sales tax fo r  
certain relatively less essential goods 
and goods having large value in small 
bulk are under consideration.




